
NATIONAL COMPANY LAW TRIBUNAL 
CHANDIGARH BENCH, CHANDIGAftH 

CP NO. 1 la2014 
RT NO. 1512QlP 

Date: 02.03.201 7 

Coram: Hon'ble Mr. Justice R.P. Nagmth, Member (Judicial). 
Hon'ble Deepa Krishan, Member (Technical) 

MIS. Taj Phamraceutrcals Ltd. 

Versus, 

Smtt Edil Pharmacia Ltd. 

. . . Petitioner. 

. . . Respondent 

Present: - None. 

ORDER 

R.P. Nagrath, J., Member (Judicial) (Oral): 

The instant petition was filed in the Hon'bb Punjab and Haryana 

High Court under Section 433 (e) of the Companies Act, 1956 for winding up 

of the respondent-campany for its inabllw to pay the debts due to the 

petitioner. The matter was listed before the Hon'ble High Court on 0 I. 07.201 4 

and the learned counsel bt the petitioner had prayed for some time to place 

on record murt cases between the parties as also any other document to 

clearly show the acknowledgement of debt. The matter was adjourned sine 

die for doing the needful. However, with issuance of Notification dated 07" 

December, 201 6, the Companies (Transfer of Pending Proceedings) 'w RuIer.PO16 (for brevity, hereinafter rsfemd to as Ihe 'Rulesm) which came into 

-w force w.e.f. 15. t 2.2016, the instant petition has bmn transferred to the 






